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(&br.1 S. K. Banerjee] 
order. My point of order is thi& 
Once the matter haa been allowed 
lqitiniatel:y, officially, firmly and 
boldly by the Speaker, the matter 
lhwld be dllCU&led, Now, the Spea· 
ker, tn bis wisdom, has found out 
two rule&-193 and 377. 

MR. sPEAKER: You will kindly 11t 
down. H e  has not raiMd anY obJ.ec· 
tion. Nobody hu said that he will 
not reply. 

SHRI S. M. BANERJEE: The Min
ister ls 1ettinl encouragement. The 
matter should be cliscuued. Otber
wiae, doe• it mean that Shr1 Hanu
manthalya will not get any reply? 

KR. SPEAKER: I did not give any 
� Who prevents you trom bring
ing it under Rule 193? � has rauied 
it under 377. And 110 we follow the 
procedures. And many other thinga 
will eome out of that. Why do you 
add anything on your own? You 
will please sit down Now, Shri 
Mukedee. 

SHRI H. N. MUKERJEE· (Calcutta 
Nortb-Eut): We are not dllCUasi.nl 
the Speaker'• conduct. 

SHRI S, 114. BANERJEE, I only 
want that he lhould make a state
ment. 

, Jllc .V..1118118 K-ft.t.BfS OF iOltP' 
matter and the Minlater will reply to 
it anY time. Now, Mr. llukerJee. 

U. AILBGl!lD KILLING OF SOME 
POLITICAL WORKBllS BY POIJCE 

IN ANDHRA PRADESH 

SHIU H N. MUKERJEE· (Calcutta 
North-East): With your perm illi.on 
'fihlch you have wry kindly ,tven
you have l9en that the Home MJnil. 
ter la also present. ltml!l,y on account 
of YOU!' hmn1 Informed him accord· 
tn1ly-I w1lh to draw the attention of 
� Houe to cetta1n report, wbJch 

Worlccn ffl .,..P, 

have perturbed ua-Anclhra Pradesh in 
&>articular-about the klllinl by pohce 
by shooting towardl the end of JUJy, 
of a political worker belon,ing to a 
Revolutionary Party. Shri D. Venka
taramana Raju which '\WI reported in 
the papers. He wu auppoeed to have 
died of 11n encounter with the police 
near a forest area in Warrangal Dtst· 
r1ct. And there have been reportl 
alao in the papers about the members 
of other revolutJ.Onary political wor
ken and leaders like Shr1 D. Satyam, 
T K. Moorthy, P. Nmnal 11.nd others 
about whom the rcport1 are that they 
were caught, tortured and kept in 
tlle1al custody for many daya and 
finally shot. 

These allegatloni. have come from 
a Civil Liberties Ccmunrttee in 
Hyderabad, and on a recent visit to 
Hyderabad, I found that there was 
great perturbation there and there 
was a demand for some sort of a 
judicial inquiry so that the truth in 
regards to this kind of thinf mi,ht be 
ascertained I wJ..Sb to draw the 
attention of the House to this parti
cular matter. 

1' hn. 

llft int rm : " 1li 1ft' � 

ffli'r � � � 'irf.rit I � fn 
� ml t fflfCITi ti; � ft;ir it SJT1il'fl' 
lffl' � �{ � a' I � .,-

26 � ffl lft I 

MR. SPEAKER: No, I am not 
a Uowin1 him. I had allowed Shrl 
llukerjee yeaterday, and alnce the 
hon. 'Minister wu not preaent, there
fore, we had poetponed lt for today. 

THE MINISTER OJ' STATE IN THE 
MINISTRY 01' HOME Al'l'AlRS 
(SHRI K. C. PANT): Tim waa what 
I waa 1oln1 to 1u,gect already that 
where complicated matter1 are con
cerned and where Government'• !'fac
tion LI waited, it wouJ4 be far blttwr 
and it would be fairer to U. BOIIN 
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and fairer to the Government, it on• 
knew •rller what subjects were com 
in, up. ll'or imtance, I came to know 
of the previous subject only after 
Queatton Hour today. So far a� the 
present matter is conoemed, this 
matter luckily had been raised yester· 
day under rule 377, and, therefore, 
yesterday, I had the information 
sought for from the State Government, 
and I am in a position to convey that 
information to the House and to Prof. 
Mukerjee. The State Government has 
furni1hed the following reply 

Datia Venkataram Raju, a .leader 
was shot dead on 25-7-1973, during 
an exchange of Are between Shri 
Raju and the pohet> party In a forest 
area between Rl'dlpalli and C'h1tval m 
Warangal district. No serious situa
tion has arisen in the State on account 
of his death. No person wa� caught, 
tortured and killed In police ruatody as 
alleged. One, Shrl P Venkates
ww.rulu, advocated and convenor of 
Civil Liberties ("f"!1'1mittef', Hyderabad, 
had issued a pamphlet alkging thnt 
Shri Raju mllht nnt h11ve been killed 
as claimed by the pollce but might 
have been shot at after he was caught 
'81\d subjec'ed tn torture He request
ed Government to Institute a judicial 
Inquiry into the above incident and 
requested all democratic forcee in the 
country to demand such an inquiry. 

Except the above, no other com
plaint was received from any quarter. 
Thia Is In reply to the point which 
Prof. Mukerjee had raked yesterday. 

'11te district magi,trate, Warangal 
ordered on 31-7·19'13 a ma1tisterlnl m
qul.ry into the incident The macister
rial Inquiry report ii awaited. 

-'""'��(�) : 
'""1f lift'. tt 'l1'i' m1f it;' ffl if ffl � 
fnT ..r  . . . . .  

"""" "'°'" = m � '!'ft 'llT ··�""'���-

Worker, in A.P. 

lift' '"" � lfflRlit : Ill � 
� t l � lf,1' � �  
ffr � in: � � � t  I ·� 
itft � � ifto�o'l'f'{ o lf,1' fflW 
� � � t . . . . . lflnfit; IRl'ml' t 
� it . . . . .  

� q� : tt � �  
(t i I � ffl � "" ""' t)' m 
� � "'t �:.mf\'1 �� 
� itft � t  . . . . .  

"'' � � �"' :  q itf  
� ffr l!ffl iqt � ? · � 
� tr� m 1, � \'ll1n1f � 1"" 
<flITT f, lffll' � t � I 

MR SPEAKER: I am not allowtnc 
it There are a hundred and oae 
matters I am not ,oing to allow it. 
I am not permit11n, it. r am not 
going to allow the whole HOUie to be 
monopolised by non-official matters. 
I am not permitting anything more. 
What I have permitted ill alrNcb 
over. 

Shri Ganesh. 

£1it aff' �r � : tft"o�o 
'IT(o itft rn � � � � llffl 
� !  

..SW � : � qTtf tfmr. ��"'��-. ,-�� 
� . . . . .  

� -" • min- = 1RT 
� ff"!"61i1 1liT � q\' I ?  
.n � 1liT 1"'ll'\ll'T qt � n 
Wlllffl t ' 
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"'-� .. �it �fi'qtl : lf&1rW *, 
ll'ft' l1't'f q � it � 'ffl\lr � it 
1iTt � 'Uffl flflmAT � . . . 

"' �� �) .f6..'q:ft : ft � 
� W j ffl '1f1f � lfi<: U t 

'ff "· i�li ( ffliT) � 
�. ft in- � 'l'11mT � ,rrro 
i-imrni iliT 'lfTlfl'f'T � 1fiT 
ifl1fflT lf(t t 

�4' ""�'" · QN ltiT � � 
(AT �-mr.r � � � 
�� it 1"1'iT � 'If!' !lfl'I" � 
t--m in- � � �  �rm i 
tt �er � iirr-w � "' m) 
� � f, ft' � t � i  

'ff "Ill '�1f4 : � � � 
t I � l!mi-� ,ft- � 'lT I 

MANIPUR APPROPRIATION (No. 2) 
BILL* 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K R 
GANESH).  I beg to move for ]eave t� 
introduce a Bill to authorise payment 
and appropriation of certain further 

But 

auma from. and out of the Coraaoll· 
dated Fund of the State of Manlpur 
for the services of the financial ye.r 
1973-74. 

MR. SPEAKER: The question ia: 

"That leave be granted to intro· 
duce a Blll to authorise payment 
and appropriation of certam further 
sums from and out of the 
Consolidated Fund Of the Statf> of 
Manipur for the services of the 
financial year 1973-74!'. 

The motion WIU adopted. 

111) "I! f..ntq (ffl>l) , � 
�.����l. 3!'1f�t. 
11N � � ilffll lfi"( � J I 

MR SPEAKER: He haa wntten to 
me on the Approp11at1on Bill What 
is he domg? We are only at the i;tage 
ot introduction 

SHRI K. R GANESH I mtrorlucci 
the Bill 

I movet: 

"That the Bill to outhoriie pay
ment and appropr1at:ion of certain 
furthl'r sums from and out of the 
Consolidated Fund of the State of 
Manipur for the services of the 
financial year 1973-74, be taken into 
consideration". 

MR. SPEAKER: Motion moved: 

"That the BUI to' authorise pcy
mE'nt and appropriation ot certain 
further sums from and out of the 
Consolidated Fund Of the State of 
Manipur for the services Of the 
financial year 1973-'74, ibe taken into 
consideration,.. 

..tillB!: 1111.!BBU I Rf \VB. '111111 fa. 
the pl'Oper ,tap. ------- -------

•Publiahed in Gazette of India Extraordinary Part n aect1on 2, dated 
21-ll-fffl. 

tintrod'uced!moved with the recommendation of the Prealdt-nt 
tMJlYed with the Tecommendation of the Prefldent. 


